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4.1Js tract of the Procledings 0/ the OOllncil of tAe GOfJet'nDr General 01 India, 
GIIlembled for the purpose of making LarD' and Beg.'a tiOnl .nder the pro-
"ilionl oj the .Act of Parliament 24 ~ 25 Vic., cap. 67. 

Tile Council met at Simla on Wednesday, the 22nd May, 1867. 
PRESENT: 

His Excellency the Viceroy and Governor General of India, preaiding. 
His Excellency the Commnnder-in-Chief, G. C. S. I., I. O. D. 
The Hon'ble H. Sumner Maine. 
The Hon'ble G. Noble Taylor. 
The Right Hon'ble W. N. MIlSSeY. 
The Hon'ble Major Genem! Sir H. M. Durand, o. D., I. O. S. I. 
The Ron'ble Sir George Yule, c. D., K. C. S. I. 

MUNSIFS' JURISDICTION BILL. 
The Hon'ble Ma. MAINB, in moving for leave to introduce a Bill to alter 

the jurisdiction of District Munsifs and for other purposes, said that the 
subject of this Bill was somewhnt urgent, and that everybody who could 
spp..ak with aut.hority on it was in favour of the proposed measure. He held in 
his hnnd a letter from the High Court of the North-Western Provinces, which 
contained the following passage:-

" The jurisdiction of the Munsif (proper), which in Madras extends to Rupees 1,000, 
.. and in Bombay to Rupees 5,000, is limited in Bengnl and the North-WeStern Provinces to 
"Rupees 300. Since 1831 the Munsifs' jurisdiotion has remained fixed at Rupees 800, 
It notwithstanding the recommendatiolls made first iu 1843 by the Indian Law Commission, 
"afterwa.rds by Messl'll. Ha.rington and Mills in 18M., and lastly by the Law Commission in 
II 1855. Messrs. Harington and Mills were of opinion that if adequa.te IIIIolal·ies were assigned 
It to them, the jurisdiction of the Muusifll might be fixed at Rupees 1,000. Whether this be 
" the limit wbich should be now fixed, or Rupees 2,500, 118 proposed in 1855. the Court desires 
"to express its opinion that the judicia.l ability possessed by the Munsifs of these P.'Ovinces is 
et fuUy adequate to a. far more extcnd.1d jurisdiction than that which they ha.ve by the .Re-
c' galation of 1831. In truth, a. jnril!diction far exceeding, as regards tbe va!uo of the property 
I'iu dispute, the la.rgest of these sums is now exercised by the MUlIsifs in certain suits concern-
et ing l:md, which, by the present rulcs for the valuation uf suits, must be iDlititutcd in the 
II Munsif.' Courts." 

The proposal to incrc.'lse tIlC jurisdiction of the District MunsiCs arose out 
of the recent incrensc of the s:llal'ics of the U ncovcwmtcd SC1"Vice. An addi-
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tion to the jurisdiction was, as the High Court of the N ortll-Western Provinces 
had remarked, only the legitimate sequence of the sanctioned increase in the 
aalnry, position, prospects, and, Mr. Maine would add, of the increased judicial 
ability of the Munsifs. In the proposition of the Agm High Court, the Gov-
ernment of the North-Western Provinces concurred, and, in his letter, dated 1st 
March 1867, His Honour the Lieutennnt-Governor recommended for the 
sanction of the Supreme Government that the jurisdiction of all the Munsifs be 
raised to Rupees 1,000, the Local Government being empowered to increase it 
further by notification in the official Gazette to Rupees 2,1>00. The papers on 
the subject were then sent by the Supreme Government to the High Court at 
Fort William, for an expression of their views on the question of the enlargement 
of the jurisdiction of the Munsifs in the Lower ·Provinces, and their reply, dated 
the 8th of April 1867, stated that the Court concurred in the proposal that 
such jurisdiction should be at once raised to Rupees 1,000. The Court reserved 
the question of its further extension for future consideration, but were 
of opinion that the power to extend it from time to time, as might seem expe- . 
dient in particular cases, might unobjectionnbly be vested in the Local Govern-
ment. He (M.r. Maine) might mention that the matter had not been sent to 
the Local Government of the Lower Provinces, as it was then in a state of 
transition, but there was appended to the papers a note by the Hon'ble Mr. 
Grey, dated the 9th of March last, in which he said that he was quito in favour 
of increasing the Munsifs' jurisdiction up to Rupees 1,000. 'l'hcre were, thus, 
both Lieutenant-Governors and both High Courts in favour of the proposed 
change, the urgency of which arose from the obvious desirahility of making 
the increase in the Munsifs' jurisdiction coincide in point of time with their 
increase of pay and advance in position. 

There were two other points on which he proposed that the Council should 
take this opportunity of legisL'tting. The new Stamp Act had, as was well known, 
altercd the mode of valuing revenue-paying lands for the purpose of estimnting 
the stamp-duty on plaints in suits relating to such lands. The result would be 
that much of the appellate jurisdiction of the Civil Judges would be taken 
away. This was a serious change. A vastly increased number of regular 
appeals would go to the High Courts, and, though tbis in the opinion of one 
Iearne(l Chief Justice might at present be beneficial to the country at large, it 
would necessitate tho maintenancc of the High Court Judges at their 
present numher, and this was opposed to the wishes of tho nome Government. 
111'. l\Iainc would therefore propose to insert a clause in the Bill, raising the 
appellate jurisdiction of the Civil Ju(lge to Rupees 00,000. The last point to 
which he would refer related to Principal Sadr Amins. The Small Cause Court 
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Act gave power to invcst the Small Cause Conrt.T nelges with thc powers of Prin-
cipal Sadr Amins, but thcre was nO provision for the investment of Principnl 
Sadl' Amms with thc j uriscliction of Small Cause Court Judges. He would, 
therefore, in accordance with tho suggestion of the Government of the North-
'Vestern Provinces, which had been approved. of hy the present Lieutenant-
Governor of Bengal, 'proposo to empower the Local Government to nppoint 
Principal Snell' Amins to be Small Cause Court Judges within their resp('(~­

tive jurisdictions. 

The Motion was put and ng'l'ced to. 

RAIL'VAY SERVANTS' BILL. 
The Hon'ble lIR. T.\.YLOR, in moving for It>.:lve to introduce a Bill to render 

penal certain offeuces committed by servants of Railway Compnnie!'1, said that 
thc objCt't of this Bill was to put a stop to the bribing of Station-Masters nnd 
other llailway servants, a practice which must obviously be injurious to the 
mercantile community as well as to the Railwny Companies. Tho practice, 
he regretted to say, prevailed to a serious extent. and was likely to increaso 
unless Oleans were taken to cbeck it. The Bill. in order to effect its object. 
simpl, declared that persons in the employ of Railway Companies should 
he deeDlcll. to be "public servants 1J within the menning of Sections 161 
to IGj of tho Indian PennI Code. This declaration formed a section of a 
Bill now before thc Coundl for consolidating the Railway law of Indin. 
which had been submitted to the Boards of the various Compnnies, but which 
minoht have to stanel o,·cr fo1' somo months. No objection had been tnken to 

n 
the clause in qucstion; on tJlO contrary, there was a general concurrence of 
opinion in its favour, and the local Railway ageucies were particularly desirous 
that the clause should bc enacted at the earliest possible date. The Bill 
extended to pcrsons employcd on all Railways and Tramways in British Inrlia. 
anll. also (as to Bl'itish subjects) in the dominions of allied Princes nnd States. 
anel as it was urgently needed. he tl'ustell. that it might become law with u.s 
littJc delay as the rules of thc Council permitted. 

The Motion was put and agreed to. 
1'he Council adjourned till the 29th }fay 1867. 
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